UTTAR PRADESH POLLUTION CONTROL BOARD

........................ /?’l’r—s/mz\}o AN Yse|ZY Lﬁﬁgr;fgpjﬂ/

The Registrar General,

Principal Bench,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi-110001

Sub: Submission of compliance report in compliance of order dated 18.01.2024 in the
matter of 0.A.no.430/2023 Rajendra Singh Vs State of UP & Ors.

Sir,

In compliance of the order dated 18.01.2024 passed by this Hon'ble National Green
Tribunal in 0.A. no. 430/2023 Rajendra Singh Vs State of UP & Ors, the compliance report is

e ———

hereby attached with a request to put up before Hon'ble National Green Tribunal for kind

perusal and consideration.

Enclosure: As above.

Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.
2. Law Officer-1, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Raebareli.

Your's Sincerely

e

(Dr. Ram Karan)
Chief Environmental Officer,
Circle-5

Chief Envir[nmental Officer,
Circle-5

AM—12 ), frfy ave,

., T&T$H-226010
$-I9-info@uppch.com
dawrge “Www.uppcb.com

TC-12-vy, VibhutiKhand
Gomti Nagar, Lucknow-226010
e-mail: info@uppch.com
Web site Www.appch.com
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“ 3. As per the said report second and third brick kiln have been closed down and only

first brick kiln M/s Mahalaxmi Int Udyod, Luherpur Vallipur Village has the CTO valid upto 3 .07.‘.1025..
At the time of inspection, the same was not found to be operational. Hence. the Joint Commitiee is
directed to carry out the fresh inspection of M/s Mahalaxmi Int Udyod, Luherpur Vallipur Village in the
first week of February, 2024 and file fresh report before the Registrar General of thie Tribunal. If found
necessary the matter will be listed for consideration before the bench.

4. The O.A. No. 430/2023 is accordingly disposed of."
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Item No. 19 Court No. 1
BEFORE THE NATIONAL GREEN TRINDUNAL
PRINCIPAL DENCH, NEW DELHI,
(Through Physical Hearing with Hybrid V.C. Option)
Original Application No.430/2023
Rajendra Singh Applicant
Versus

State of Uttar Pradesh Respondent

Date of hearing: 18.01.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI JUDICIAL MEMBER
HON'’BLE DR. AFROZ AHMAD EXPERT MEMBER

Applicant: None for the applicant.

Respondent: Mr. Arvind Kumar Advocate for UPPCB. (Through VC)

Application is registered based on a letter petition received by E-mail

ORDER

1. The original application, registered on the basis of the letter
petition, raises the issue of operation of the three brick kilns namely M/s
Mahalaxmi Int Udyod, Luherpur Vallipur Village, M/s Shivam Brickfield
Ramnagar and M/s A.B.R Int Bhatta Rasulpur, District Sultanpur, Uttar

Pradesh in violation of environmental norms, without CTE and CTO from
the UPPCB.

2. On the direction of the Tribunal the Joint Committee was
constituted on 01,08,2023 and report has been filed on 12.01.2024

disclosing as under:.

X

G Scanned with OKEN Scanner



156

3. Above said Joint Committee has inspected the all 03 lJr!ck.
Kilns on 30.12.2023, in which 01 Brick Kilns M/ Malmlq,mu
Ent  Bhatta, Village-Dariyapur  (Luharepur), l,;(m';"t:r;'tl:‘l"r}
dstrct-Sultanpur was found not in operation and hat ing valic
{‘71) under A{'/ m.m]m:r which is valid up to :u.o/,/,'oz.c.
Other 02 Brick Kilns M/ s Maa Vaishno Brick Fleld (Shri .’;'qum{a
Jaisawal, Partner), Village Ramnagar, l'o.-ab.‘;‘umf’yn 'Mn/:,
Distnict-Sultanpur and M/s Adarsh Ent Udyog (ADF), Vt”u{/f"
Rasulpur, Post-Vallipur, District-Sultanpur were found closed in
compliance of the closure order issued by UPPCB. A copy of the
all Joint Committee Inspection Reports dated 04.01.2024 along
with photograph are being attached as Annexure No.-2, 3 & 4 to

this Response....."”

3. As per the said report second and third brickkiln have been closed

down and only first brick kiln M/s Mahalaxmi Int Udyod, Luherpur

Vallipur Village has the CTO valid upto 31.07.2025. At the time of

inspection, the same was not found to be opcrational. Hence, the Joint
Committee is directed to carry out the fresh inspection of M/s Mahalaxmi
Int Udyod, Luherpur Vallipur Village in the first week of Fcbruary.”2024
and file fresh report before the Registrar General of the Tribunal. If fotind

necessary the matter will be listed for consideration before the bench.

4. The O.A. No. 430/2023 is accordingly disposed of.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
January 18", 2024
AG
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................. 2. In view of the averments in the application and observations in the report of t'hc
Joint Committee. we consider it appropriate to have response of (1) State of Uttar Pradesh through Chlcf'
Secretary. Government of Uttar Pradesh. (2) District Magistrate, Sultanpur, (3) UPPCB, (4) M/s Maha Laxmi
Ent Bhat. proprietor (Smt Sunder Kali) Village Dariyapur (Luhrepur., Jagdishpur) Post office Vallipur, Police
Station and Tehsil Raldirai, District Sultanpur. {5) M/s Ma Vaishna Rrick Field partner (Shri Shivam laiswa),
Village Ram Nagar, Saraiamafi, Police Station Dhanpatganj, Tehsil Baldirai, District Sultanpur and (6) M/s
Adarsh Ent Udhyog proprictor (Smit Kaushalya Devi). Village Rusulpur, Post office Vallipur, Police Station
and Tehsil Raldirai, District Sultanpur, wha stand impleaded as respondents No. | to & The Registry is
directed to prepare and attach memo of parties 10 the application.
3. The Registry is directed to issue notices to respondents No. 1 to 6 requiring them to file their

replv/response within three monthe at judicial ngtigov.in preferably in the form of <earchable PDF/OCR
Supported PDF and not in the form of Image PDF.

4. Nolice be served on respondents no. 4 1o 6 through the District Magistrate, Sultanpur and for this
purnacs notice issued tn the Proiect Proponent be sent to the District Magistrate, Sultanpur by E-mail for
getting service of the same effected on them and sending his report in this regard.

5. List for further consideration on 18.01.2024....... "
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v UTTAR PRADLS]!@(%.LUTION CONTROL BOARD
\ Bullding. No TC-12V Vibhati Khand, Gomtf Nagar, Lacknow-226010
L " mom,moammmt.rmosmnmu. Emsil: (nfo@uppch.com, Website: www.uppeb.com

— CONSENT ORDER

-

Dated ¢ 26/0972020
pareli(UPPCBROYCTO/air/SULTANPUR/2020

fNo.-
N pesuTPCBRA
Vo UNDAR KALI !

Shat S
M’s MAHA LAXMI ENT BHATTA
VvILL DARIY APUR POST VALLIPUR SULTANPUR U.P.SULTANPUR,227812

SULTANPUR

cyly:  Content onder scction 21/22 of the Alr (Preveation and control of Pollution) Act, 1981 {x3 amended)
S o MJ/s. MAHA LAXMI ENT BHATTA

2 serence Application No. 9251815 Dated : 26/0912020

With reference to the application for consent for emission of air pollutants from the plant of M/s
VAHA LAXMI ENT BHATTA. under Air Act 1981..1t is being authorised for said emissions, as
per the standards, in environment, by the Board as per enclosed condilions . A

‘ This consent is valid for the period from 09/08/2020 to 31/07/2025 .
Inspite of the conditions and provisions mentioned in this conscnt order UP Pollution Control Board
' iderfamend any or all conditions under section 21 (6) of the

rescrves its right and powers to reconsi
Air (Previntion and Controt of Pollution) Act, 198! as amended.
This consent is being issued with the permission of competent authority .
)
For and on behalf of U.P. Pollution Control Buard
Amit Mishra =S558
Regional officer

Cnclosed : As above
(condition of consent):

.opvto  Chief Environment Officer (5), UP, Pollution control board, TC-12V, Vibbuti Khand, Gomati
\ear, Locknow, ~

Amit Mishra == ="-=
Regional officer
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: Dsted : 26/0972020
CONDITIONS OF CONSENT o |

d only for the approved production capacity of 25000 brick/day.
id only for prqduct.f nnd quantity mentioned above. Industry shall obtain prior
king any modification in producV/ process /(uel/ plant machinery failing which

emission of flue gas should not be more than the emission norms for the

s consent s VAl
This €0 118 val
4l before ma

cons
. mte of
(2) m’:m““‘
stac i
. Details.
w Air Pollution Source
St é“B’L’/» - __Air Pollution Source Details , ; X
' Type of Iﬁ:eﬂ Stack No. Parameters \ Height \
coal/agricultur 1 Particulate 115 Feet
e residue 4.0 Matter above ground
tordday level -t
e mcanisionsbyvaﬁmsstadtshuottrcawhmmmtsbouldbeaspgfthcmsoflthoard. .
A e e -
{ Emission Quality Details Detail _ll
: S.No Stack No Parameter Standard i
: 1 1. Particulatle Matter _| as per CPCB norms B
: Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory . ‘
ontrol system and monitoring ,as proposed by the industry and

on

The cquipment for air pollution ¢
azproved by the Board should be installed in their premises itself . _

The modification or installation in the existing pollution control equipwments should be donc oanly

prior approval of Board .
ution control system and maintenance be done in such a way that the

The operation of air poll
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &

CClor otherwise mandatory .
Unit should do provisions for fugitive cmussions chimney/stack as per the norms of the Board MOEF

& CClor otherwise mandatory . _
Ec unit shonld submit the stack angsions mpnitoriug report within one month from issuance of
nsent order along with the point wise compliance report of the consent order . Further quarterly .

DonAtering report should be submitted .

Specific Conditions:
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he basis of observations made in inspection re -
O SARIYAPUR POST VALLIPUR SULTANRUR L vs MATIA LAXMI ENT BHATTA.
VL DA | V/ UR SULTANPUR U.P.SULTANPUR rec ded for gr:
ol conditional consent (Arr) with following specinl conditions:- ' ccommended for grant
\- Btl}‘k kiln shall cnsure adequate plantation and proper green belt around the premises.
2. Brick kiln shall obtain prior approval before making any modification in product/process/fuel/plant
Cachinery. Failing which consent would be deemed rejected.
3. Brck kuh) shall abide by dl!’CCllOl\S given by Hon'ble Supreme Court, High Count, National Green
Tribunals. € cmra_\l qululmn Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
1. Brick kiln should fully comply the conditions mention in environmental CLEARANCE.
5. Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke. filter
ress cake. and other wastes like plastic. rubber, Icather cutling cte. ,
o- Brick Kiln shall provide permission to this offive issued by Zila I'anchayat and Mining Department
Wit thiee month trom date of issue of this consent (o operate.
~_ ek kiln shall be operated in such o manner tat ambicent air quality should not be adversely
atfected.
x. The brick Kkiln should ensure Tull compliance of prescribed emission standards as notificd by
vimisin of Environment and forest, Goverminent of India via serial no. 74 of Schedule-I in
potitication no. GSR 543(E) dated 22-07-2009 issued under Environment (Protection) Rules. 1986.
9. The brick Kiln should comply the notitication issued under the Environment (Protection) Act. 19806
10. The brick Kiln should installed lighting arrestor as per the PWD norms ur any other standard
design for brick kiln to avoid the damage to stack caused due to lighting attack,
11- Compliance report ol this consemt order must be sent to this office within two manths.
12- Ash content should be used lor low lying land filling in a scientific manner. :
13- The brick kiln should regularly operate and maintain Air Pollution Control System (APCS) so
that #1 meet stipulated cmission standard. .
14- Stack emission monitoring test should be carried out from Environment {Protection) Act. 1986
approved laboratory/NABL laboratory by the brick kiln and submit monitoring report to the Board
within two months.
|5~ Proposal of Zig-zag technology should be submitted as earliest with time bound program.
lo- The Brick Kiln should be paved with the bricks o minimize the fugitive dust emissions from the
Brick Kiln operations.
1™- The Brick kiln fine dust not to accumulate ull around the Brick kilns.
IX- This consent will be automatically rejected on receiving ol any complaint against brick Kiln.
Please note that consent 10 operate will be revoked. in cuse of non compliance to any of the above
mentioned conditions, Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specitic and gencral conditions in Onc month in this office. Ensure to submit the regular
compliance report otherwise the Consent to operate will be revoked. ) =

Iaued with the permission of competent authority .
For und on behalf of U.P. Pollution Control Board .

Amit Mishraem . w e’
Regionaf ofticer

C} Scanned with OKEN Scanner

R e

-



161 -
5353"?5
GS“N:OQNFG
Global Environmental Consultancy
And Research Centre
2/390 A Vibhav Khand,Gomti Nagar, Lucknow-226010
An 1SO 9001:2015, OHSAS 18001:2007, SO 14001:2015 Certified Laboratory
Accredited by NABL .
‘ﬂ'\:“.m
Mob:+91-9454278891, 7607377997, BI60080004, 8299682829 E-mailinfogecrc®
— TEST REPORT
(Source Emission) Reporting Date: 05.062023
$T/23/06/05/001 I
Report No. GECRC/ ENTHHATTA

e ( Party M/s. mulw'umr Distt- Sul@npur U.P.

Name & Address 0 vVill- Dariyapur, Post-Walliptif = Brick Kiins Sack
e fepreseTative : Sample Description | (16500 Bricks per S
_(Name & Desigmation) ____ Sampic Namber | GECRC/ST/D3/

Sample Conc‘cw:‘ by ] Sampling Staff FormatNo. | — |
Name & Designation e —party Ref.No | |
O of Sampling & Time 30052023 4 13:30 D pate | 30052023
whabsats S e . _"_—__——'—— — =
fs‘mp“ng mdon! mde el cmt——— e Bnck x“m-f- e e e = "—.Eamde ____'_____,_.._——-—-—"_-———-—__‘
_ 40 e e -
Samplng Duration (Minwtes) | 40 o piude i
~operating Schedule (Hre.jday) L Asperrequirement . ——— g g qached to BrickKilas
—H G eope of Monltoring ~ Environment Monitonng A~ Dismeter of Sta | 1emtr-
_ﬁPurpé;c—orﬁni‘g‘j'lL ' _ Compliances Requirement | . ... o 501:)(_—:__ ' BCC
Control "‘”_"'! Wany ____Gravity settling chamber  helght orséi:_'_: S omr
Meteorological Condition_ et . — T From the Source of Brick Klins
)_p:nmu condition at the time of ; Clear emission . _______——-_--———"'"—
__sampling o e T ECRC/EQP/08 (i) From roof tevel | —
Instrument code I e Ilb' u-d~ B ‘_4'1 (iii) From Grﬂm_‘_’l‘vd Gt; ;
“Instrument aalibration status | .~ e 3';" 7T Type of fuel used 2;
Amblent Temperature - Ta (°C) — o - ' Flow rate of PM (LPM)
Amblent Temprraltr®. . 1247 _— 02
nperature of Stack Gases T (°Q) | ——— -~ "4 " - —t flow rate ol Ges (L 7) Isokinetic
Jelocity of Stack Gases (m/ sec) _| .. — 538955 sampling condition
ocity of Stack Gases {1 S- - " CPCB Guidelines
Volumetric Fow (NM/ Hr)_ {—— “‘”é'arﬁcfuhtgwmnt__ _Protocol used I; 112558, CPCB Guideines
.__"‘.'!E’:!!!'.‘_“ﬂ"__._—w e RESULTS —_
e, Test Method /Protocsl __
’ 1 . Part-1 e
Particulate Matter (PM) IS 1125_5’(_ ) —
e T in 70 Page N 459 Boller (Smalll

*EAVIrUNMENt M utes ton Rudes 2 006

WW

munmhmubenwvduudwhoﬂyﬂhp""‘
used in any advertising media without our special
The sample will be destroyed afier 15 days from the
Any discrepancy in test result should be reported within 15day=.
The above Resuks are retated 1o the tested Sampic Only.

Schoduls L S Na

W.ﬂgupﬂ"'

cannot be used as evidence

in writing
daudmdMaMIiQnunh

tnﬂnmndh-ndwuﬂh

otherwise speafied

Pagel (!
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